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who have been given allotments out-
of-turn; the date of such allotments,
and the specific grounds meriting such
out-of-turp allotments to them?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Rhanna): (a) Yes, these were sur-
plus to the requirements of Members
of Parliament,

(b) As these flats were meant for
Members of Parliament, these have not
been classified like other residential
accommodation meant for Govern-
‘ment servants. As such these have
been allotted temporarily on ad-hoc
basis.

(c) (i) 20.

(ii) and (iii). A statement is laid
on the Table of the House. [Placed
in Library. See No. LT-7417/66].

CORRECTION OF ANSWER TO
U.S.Q. No. 2171, DATED 9-12-65 RE-
GARDING SCHEDULED CASTES
AND SCHEDULED TRIBES EM-
PLOYEES IN THE OFFICE OF AC-
COUNTANT GENERAL, ORISSA, AT
BHUBANESHWAR

The Deputy Minister in the Minis-
try of Finance (Shri L. N, Mishra):
In reply to the Unstarred Quastion
No. 2171, regarding the number of
Scheduled Castes and Scheduled
Tribes employees in the office of Ac-
countant General at Bhubaneshwar,
answered by the Finance Minister in
the Lok Sabha on 9th  December,
1965, certain figures were furnished,
which have subsequently been found
to be incorrect. It appears that in the
figures furnised previously the Ac-
countant General concerned had taken
certain categories of employees twice
over. I would, therefore, like to make
the following correction in the infor-
mation already furnished:—

Categrics of staff Information  Correct

already furni- informa-
shedinreply tion in
to Question  reply to
answered on  Question
9-12-65 answercd on
9-12-65
1 2 3
(a) Total No. of -
employees of 1826 1173

all categories
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1 2 3

(b) Noof emplo-
yees belonging
to Scheduled
Casts
No of emplo-
yees belonging
to Scheduled 26 23
Tribes

114 109

12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

PROPOSED STRIKE BY LIC EMPLOYEES ON
25TH NOVEMBER, 1966

Shri Indrajit Gupta (Calcutta—
South West): Sir, I call the attention
of the Minister of Finance to the
following matter of urgent public
importance and I request that he may
make a statement thereon:—

“The proposed token strike by
the employees of the Life Insur-
ance Corporation on the 25th Nov-
ember, 1966.”

Shri S. M. Banerjee (Kanpur): Sir,
I rise To a point of order,

Mr. Deputy-Speaker: You do not

want this to be admitted?
Sir,

Shri S. M. Banerjee: kindly

hear me. We are all Mcembers, we
are not astrologers.
Mr. Deputy-Speaker: What is his

point of order?

Shri 8. M. Banerjee: Sir, my point
of order is under Rule 376(2) which
says:

“A point of order may be raised
in relation to the business before
the House at the moment:”

The business before the House at the
moment is Calling Attention Notice.

Sir, may I i{fivite your kind fttention
to the statement which has been sup-
plied to us, the statement by the
Finance Minister in reply to this Call-
ing Attention Noticé? May T invite
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your kind attention to page 2 of the
statement where the hon. Minister has
said: —

“The process of swifching over
to computers is expect&d to take
some three years.”

I do not want to Tfer to the whole
thing:

“During this period, as a result
of this switchover, 383 jobs would
disappear but the very process of
computerisation would create 225
new jobs. The net reduction in
the number of jobs is therefore
only 158, that is, about 50 per
year.”

I may invite your kind attention to
the various assurances given in this
House by the hon, Minister when we
raised the question of introduction of
electronic computers in LIC saying
that this will entail reduction in jobs
and retrenchment. Assurances were
given to us that there was not going
io be any retrenchment or reduction
in the number of jobs. Now, in the
statement the hon. Minister has said
that 50 jobs will be less every year.
My point of order is that the Minister
has misled the House previously and
by this statement it has become clear
that up to this time the Minister or
his depuy or the Minister of State,
Shri Bhagat, had been misleading the
House throughout. T submit that this
is a question of privilege and I want
your ruling on this.

Mr. Deputy-Speaker: There is no
point of order at all. I am very sorry
that Shri Banerjee is wasting the time
of the House like this.

Shri §. M. Banerjee: You read the
Directions by the Speaker.

Mr, Deputy-Speaker: Order, order.
The Finance Minister.
ot ®o Ao fravdr : (FTRT)
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Mr. Deputy-Speaker: He is replying
to the calling-attention notice.

The Minister of Finance (Shri
Sachindra Chaudhuri): I am entirely
at the disposal of the House. If it is
the desire of the House that I should
place the statement on the Table, I
shall do that. If, on {fie other hand,
it is the desire that I ¥hould not do
so, I shall read it.

Mr. Deputy-
asking questions on it.
it.

Speaker: They are
You can read

Shri K. N, Tiwary: They can ask
questions some time afterwards.

Shri Sachindra Chaudhuri: Sir, the
All-India Insurance Employees’ Asso-
ciation which is one of the Unions
representing the Class III and Class
IV employees of the Life Insurance
Corporation of India, sent a copy of
the Resolution adopted by the Working
Committee of the Association at its
meeting held ai Bombay on Septem-
ber 13—15, 1966, and Informed the
L.IC. of its decision to direct the
LIC. employees to go on a day’s
token strike on Friday, November 25,
1966, as g protest against the introduc-
tion of Automation through installa-
tion and commissioning of Electronic
Computeds by the L.I.C.

Introduction of Electronic Compu-
ters is only a further step in the pro-
cess of mechanisation which was start-
ed by the erstwhile Life Insurance
Companies in the country long before
the nationalisation of Life Insurance.
A number of office jobs such as issu-
ing of premium notices, premium
accounting, commission settlement,
compilation of valuation statistics, etc.,
had been mechanised with the help of
punched-card machines.  However,
these have severe limitations which
become more and more pronounced as
the size of business increased. The
L.I.C. has already reached a size where
limitations of the punched-card
machines are glaringly apparent and
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these affect the efficiency of the admi-
nistrative operations It was, there-
fore, considered imperative to adopt a
more advanced mechanised aid to
administration than the out-of-date
machines, namely installation of Elec-
tronic Computers. A Computer at
Bombay was installed in November,
1965 and the other at Calcutta which
has already been contracted for, is
expected to be installed some time
next year. The decision to instal the
Computers was taken as early as 1964.

Following this decision of the L.IC.,
the All-India Insurance Employees’
Association mounted a campaign
against the introduction of Computers.
The main fear voiced against the use
of Computers was that it would result
in retrenchment or loss of remunera-
tion to some. The L.I.C. has made it
very widely known and also given
unequivocal assurances to the emplo-
yees that there would be no retrench-
ment or even a loss of remuneration
to the employees. During the last two
years, a large number of questions
were asked by the hon. Members in
this House as also in the other House
and the Government jlso reiterated
the assurances. In this connection, I
would invite the attention of the hon.
Members to the Starred Question No.
69 answered by my colleague in the
Ministry as recently as 3rd November,
1966.

The process of switching over to
computers is expected to take some
three years. During this period, as a
result of this switch-over, 383 jobs
would disappear but the very process
of computerisation would create 225
new jobs. The net reduction in the
number of jobs is therefore only 158,
i.e. about 50 per year. This is insigni-
ficant as compared to the 1500 or so
new jobs created in the L.I.C. every
year. None of the employees whose
jobs have become redundant will be
retrenched or even transferred out of
the cities where they are working and
they will be fitted in other jobs. This
js the assurance given and it ig there.
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It is unfortunate that in spite of the
very clear assurance given by the
Corporation the All-India Insurance
Employees’ Association is still carry-
ing on jts campaign and in fact inten-
sifying it. The L.I.C. on its part has
been very keen to meet the represen-
tatives of the Association and to dis-
cuss the matter. During recent months.
the L.IC. invited the Association on
five different occasions for discussions.
The Association has pot responded but
has insisted that it would come for a
discussion only if the scrapping of
Automation was also included as =«
subject for discussion in the agenda
for the meeting. This pre-condition,
however, was not agreeable to the
LIC. as computerisation was consi-
dered by the L.I.C. as absolutely
essential in the interests of service to
the policy-holders and for efficient
functioning of the organisation.
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Sir, as now the matter has once
again been raised through this Calling
Attention Motion by several of my
hon. colleagues in this House, I would
once again reiterate in clear terms
that the introduction of Computers by
the L.I.C. will, at no stage, result in
any retrenchment of the existing staff
of the LLI.C. and further that it would
not result in any loss of remuneration
to the employees.

With the growing volume of busi-
ness, automation is the only means to
ensure a reasonable standard of ser-
vice to the policy-holders. As this
House is aware, there have been com-
plaints in the past from the policy-
holders about the service rendered to
them. The L.IC. has been making
every effort to improve the standard
of service, but a stage has now been
reached where substantial improve-
ment could only be effected by mecha-
nising the large number of processes
involved. 1 appreciate that there
could be legitimate fears that automa-
tion would lead to retrenchment, but
these fears should be completely allay-
ed by the repeated assurances which
have been given by the L.I.C. and by
Government in this House and outside,
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There may also be objections that
automation would reduce the employ-
ment-potential of this Corporation.
The figures which I have cited earlier
would, however, indicate that this re-
ducion is so smali as to be of no
significance at all. As I have stated,
while the L.I.C. offers 1500 new ap-
pointments every year, the total effect
of computerisation which is now con-
templated would be to reduce 158 jobs
in three years. From the point of
view of employment-potential, there-
fore, computerisation has no significant
effect.

Shri Indrajit Gupta: Mr. Deputy-
Speaker, Sir, this is a very cxMaustive
stalement and there are some points
in it which require further clarifica-
tion. So, I would just ask a question
with two inter-connected parts. It is
rather a complicated question if you
don’t mind.

My first question is this. There is
reference in two places in this state-
ment to the fact that this need for
computers is motivated by the grow-
ing size, the bigness of the L.I.C. ope-
rations, May I know from him whe-
ther it is not a fact that the total
number of policies at present with the
L.IC. is roughly 1,20,00,000 whereas
the policies only in Calcuffa and
Bombay offices, where the computers
are to be installed, number only 20
lakhs, that is, one-sixth of the total
number? Therefore, I would like to
know how the installation of compu-
ters in these two places answers his
argument about meeting the needs of
bigness or the growing size of  the
L.1.C. operations. Secondly, with re-
gard to these processes which he has
mentioned here, such as, issuing of
nremium notices, premium accounting.
commission settlement, compilation of
valuation statistics, ete., is it not a
fact that with computers all these pro-
cesses will be done on magnetic tape
and, therefore, all the staff required
for these processes at present will be
rendered surplus and, if so, how many
branch offices in Calcutta and Bombay
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will become redundant as a result
thereof?

Shri Sachindra Chaudhuri: So far
as the first part of the question is con-
cerned, I have not got the figures
readily with me. But, for argument
sake, I will accept the figures of
Mr. Indrajit Gupta. Having done that,
what I have said is this that this is
necessary having regard to the enlarge-
ment of the scope of activities of the
LIC,, the progress that is being made
and the desire that there should be
more insurance available, We are
taking steps for the purpose of sceing
that whoever js the policy-holder,
whether it is a new policy-holder or
an old-established policy-holder, is
properly served. Calcutta and Bom-
bay are two sectors and between two
of them, they have got 20 lakh pnlicies
accepting the figure that my friend
Mr. Indrajit Gupta has given. Today,
it is 20 lakhs but that does not mean
that it will be 20 lakhs next year or
in two years time. Therefore, this is
a step which is taken, firstly, to give
better service to the existing people
and also better service to those who
come later on.

So far as the question of recording
by tape and so on js concerned, I am
not so mechancial-minded as my hor
friend assumes that it is so. Even
assuming that, the assurance is being
given that there will not be any
retrenchment. The question will arise
only when we try to dispose of any
worker of the Life Insurance Corpo-
ration and before that, I do not see
why this question is being raised.

Shri Indrafit Gupta: Will they be-
come redundant or not? Will he keep
them idle?

Shri Sachindra Chaudhuri: No; they
will not be kept idle because of the
simple reason that I am expecting
that there will be development. As I
said, the potential of jobs becoming
redundant js 158 in three years. You
may have a quarrel about that, but I
am not in a position to tell you on
what basis he is wrong or I am right.
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The second thing is this, So far as
the potential of employment is con-
cerned, I have said that it‘is going to
be 1600 per annum. If there is anv
redundancy in any particular case,
that will be absorbed.

Shri Surendranath Dwivedy (Ken-
drapara): There will be no retrench-
ment?

Shri Sachindra Chaudhuri: There
will be no retrenchment whatsoever.
I have said that over and over again.

Dr. Ranen Sen (Calcutta East): In
the statement on page 3, the hon.
Finance Minister has said:

“The Association has not res-
ponded but has jnsisted that it
would come for a discussion only
if the scrapping of automation was
also included as a subject for dis-
cussion in the agenda for the
meeting.”

These employees everywhere have got
an experience from the experience of
the employees of Caltex Petroleum
Company. There similarly a few
years before when automation was
introduced, the Company ‘gave a simi-
lar assurance that no person Would be
rendered surplus, but within 2 couple
of years or three years, a large num-
ber of employees were rendered sur-
plus. When these employecs wanted
a discussion on this specific question,
the authorities of the Caltex Petroleum
Company and other Petroleum Com-
panies refused to discuss this particu-
lar point. In view of this experience
which has been gathered by the L.I.C.
employees also, what prevents the
Government, if it is definite that there
will be no surplus created through the
introduction of automation, from sit-
ting with the employees’ representa-
tives and discussing this point also
along with the other points that arose
out of the whole situation?

Shri Sachindra Chaodhuri: The
matter of introducing computers is a
matter of policy decision. Wherever
it is a question of affecting- the lives

by L.IC.
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of the employees, we have always
been ready for a personal discussion,
but the matter, whether we should or
should not use computers, is g matter
for the Government or the LI.C., in
thig particular instance, to decide.

Shri Umanath (Pudukkottai): In
the model agreement arrived at the
the Tripartite Meeting in 1958 on
rationalisation, automation, reorga-
nization, etc., it is clearly stipulated
that before any company brings 1n
any scheme of automation or ration-
alisation, they must give notice to
the other side and after mutual dis-
cussion, it can be implemented only
if there is mutual agreement; other-
wise, it must have the process of
adjudication, arbitration, etc., before
it can be implemented, Now in the
LIC this process of giving notice, dis-
cussion and mutual agreement has
not been gone through by the Corpo-
ration before executing it. They have
violated this. In view of this early
violation of the decision of the
Tripartite Meeting by the Life Insur-
ance Corporation, I would like to
know from the Minister what is the
objection of the Government to call
a tripartite meeting of themsclves,
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the Corporation representatives and
the LIC employees’ representatives
the

on whose agenda there can be
question of examining this de novo
as well as keeping in abeyance all
schemes pending discussion, What is
the objection of the Government to

have a tripartite mecting? I would
like to know this.

Mr. Deputy-Speaker: He has al-
ready answered this question,

Shri Umanath: No.

Mr. Deputy-Speaker: This ques-

tion has been answered already.

Shri Sachindra Chaudhuri: I shall
answer it again.

Shri Umanath:
tite meeting,
shri Sachindra Chandhuri: Yes,

about the tripartite meeting. Actu-
ally, there has been a discussion. I

About the tripar-



5293 Proposed Strike

[Shri Sachindra Chaudhuri]

find from the paper that has been
passed on to me that in July, 1966
there has been a tripartite discussion
on this matter,

Shri Umanath: No. The decision
was taken in 1964 ang the talks took
place in 1966. But the point is that
there must have been prior consul-
tations before implementation,

Shri Sachindra Chaudhuri: What-
ever that position may be, there has
been discussion now. If there has
been any breach of any agreement,
that is a matter which can be con-
sidered in the discussion that is going
to take place with them and which
we have offered. If there is any
breach of any agreement, that can
be discussed, But the only thing
that we have ruled out is the dis-
cussion as to whether computers
should be put in or should not be
put in.

shri Umanath: Why? Why should
it be ruled out? They had not con-
sulted earlier. Let him give us the

reasons why it should be ruleq out.

Shri Sachindra Chaudhuri: I have
given the reasons already.
Shri Umanath: The agreement

must be applicable to all and not
only to the employees. He does not
give the reasons at all,

Shri S. M. Banerjee:
are going on strike.

Shri Priya Gupta
a point of order....

40,000 men

(Katihar): On

Mr. Deputy-Speaker: There is no
point of order. T am not allowing
any point of order,

shri Kapur Singh (Ludhiana): You
can disallow it but you should hear

the point of order first. (Interrup-
tions).

Shri Ranga (Chittoor): What is
this? What is the Chair supposed

to be here for? Is the Chair to keep
order or not? If it has to keep
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order, then it should hear the point
of order....

Mr, Deputy-Speaker: If
dozen people speak
I cannot tolerate it.

Shri Ranga: If the Speaker or the
Chair is to keep order, then it a point
of order is raised it has got to be:
allowed, Are you going to say ‘No,
I am not going to allow the point of
order’? What is this thing that is
going on? You have no right to say
that there is no point of order.

Mr, Deputy-Speaker:
might sit down.

Shri Ramga: What do you mean
by ‘Sit down’s First of all, you have
to behave yourself properly. Why
do you say ‘I am not going to allow
the point of order’? You have to
allow it,

half a
simultaneously

Shri Ranga

Shri Surendranath Dwivedy: My
humble request to you is not to de-
part from the practice that we have
been following. When a Member
says that he wants to raise a point
of order, you have to hear him first.
After the Minister’s reply only he
has raised the point of order. Of
course, you may say that there is
no point of order, but you have to
listen to him first.

Mr. Deputy-Speaker: The hon.
Minister has not finished his reply
yet.

Shri Surendranath Dwivedy: You

may rule it out of order but you have
to hear it first.

Shri S, M. Banerjee: How can
you rule it out in advance? There
can be a point of order really.

Shri Surendranath Dwivedy: This
is the practice that we have been

following here so far. Please do not
depart from this practice,

Mr. Deputy-Speaker: Has the hon.
Minister finished the answer?
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Shrli Ranga: Merely because you
happen to occupy the Chair you can-
not have arbitrary powers. You have
got to abide by the convention of
the House. When a’'point of order
is raised you have got to listen to
it,

Mr, Deputy-Speaker: Has the hon.
Minister finished his answer?

Shri Sachindra Chaudhuri: 1 have
practically finished my answer. But
I shall yield to my hon. friend if he
wishes to raise a point of order. I
do not want to stand in the way of
a point of order being raised,

Shri Priya Gupta: My point of

order is this. The hon, Minister has
just now said..

Some hon. Members: Under what
rule? Under what rule?

Shri Priya Gupta; Under rule
376(2).... (Interruptions).

Some hon, Members: Under what
rule?

Shri Umanath: The rule has been
quoted already. (Interruptions).

Mr. Deputy-Speaker: Order, order.
We cannot go on in this manner. Hon.
Members cannot convert this into
a fish market. Let all hon. Mem-
bers please keep quiet. I am hearing
the point of order. Let other Mem-
bers sit down,

Shri Priya Gupta:
order is this, The hon. Miinster has
said that he is going to have the
tripartite meeting, but in the meet-
ing he is not prepared to discuss the
policy whether computers will be
installed or not. My point of order
is this. If this point ig not allowed
to be discussed, then what points

My point of

will the tripartite conference dis-
cuss?
Mr, Deputy-Speaker: 1 am very

sorry that there is no point of Qrder.
He has already said that it w;l} be
discussed at the tripartite meeting.
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Shri 8. M. Banerjee: I want te

raise a point of order,

lfl.r. Deputy-Speaker: There is no
point of order, I have heard one
already. Now, Shri Vasudevan Nair:

Shri S, M. Banerjee: I want to-
raise another point of order,

Mr. Deputy-Speaker: Hon. Mem-
bers cannot go on like this. There
18 no point of order, One question
nas been put and the answer given,
Now, I have called Shri Vasudevan.
Nair,

Shri §. M. Banerjee: On the same
item I have another point of order.
Kindly hear me,

Mr. Deputy-Speaker; I am sorry.
There is no point of order.

Shri S, M, Banerjee: Do you dis-
allow the point of order?

Shri Kapur Singh: May we res-
pectfully submit that it will be in
the best interests of the House it
you listen to points of order?

Mr. Deputy-Speaker: I am sorry.
We cannot go on from one point ot
order to another point of order alt
the time. We cannot go on like this.

sShri S, M. Banerjee:
order is only this.

My point of

Shri G. N, Dixit (Etawah): I have
a point of order against this point of
order.

Mr. Deputy-Speaker: I am not
allowing any point of order.

Shri S. M, Bamerjee: Then, there
will be trouble in the House.

Shri Vasudevan Nair (Ambala-
puzha): * There is a wide disparity
between the figures mentioned by

the hon. Minister and the figures
given by the All India Insurance
Employees’ Association. The All-
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India Insurance Employees’ Asso-
ciation maintain on firm grounds with
their own arguments that ultimately
-computerisation will make 30,000 out
-of 40,000 employees redundant. That
is their claim. It is a very serious
matter,

Mr. Deputy-Speaker:
the figureg already,

He has given

Shri Vasudevam Nair: But when
a body of people who know the
thing claim that the figure will be
30,000 out of 40,000 we have to take
it seriously. We cannot just believe
the Government and get away from
this, They maintain that the present
arrangement can be improved and
cfficiency can be maintained without

resorting to this large-scale compu-
terisation which will make people
redundant on a large sca'e. On the

basis of these facts which have been
given by the life insurance emplo-
vees, I should like to know from
Government whether they are pre-
pared to sit with the representatives
of these employees and if necessary.
with other representatives of the
people, and discuss the entire matter
again on a fresh basis and arrive at a
mew scttlement because ‘this is a
serious matter and it may throw out
tens of thousands of employees from
their jobs.

Shri Sachindra Chaudhuri: I do
not accept the facts which have
been put forward. As I have said,
there may be difference of opinion.
But T doubt very much whether there
can be that wide discrepancy bet-
ween the figures.

Shri Vasudevan Nair: When there
is such a big difference, and there is
a difference of opinion, talks should
take place and discussion should take
place.

Shri Sachindra Chaudburi: I have
hardly finisheq my answer. Let me
finish my answer, If he does not
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want to hear the answer I shall be
happy to sit down. What I am say-
ing is this. I do not accept the dis-
parity which has been posed by
Shri Vasudevan Nair through the
information which he has got. What
I have said is this that I am always
prepared, and when I say ‘T’ I mean
the LIC; the LIC is prepared to meet
representatives of the employees pro-
vided they come in to put their points
of view without going into the ques-
tion whether computers shou'd or
should not be installed.

Shri S. M, Banerjee: Why?

Shri Sachindra Chaudhuri: I
not finished my answer yet.

have

shri S, M. Banerjee: The whole
thing has got to be examined.

Shri Sachindra Chaudhuri: As re-
gard that question, it has been sett-
led and we have given the assurance
that there will not be any retrench-
ment or any reduction or any dimi-

nution in remuneration, It is not
possible for administrative reasons
to grant the proposition that has

been put forward by Shri Vasudevan
Nair.

Shri Dinen Bhattacharya (Seram-
pore): He is trying to mislead the
House. The decision was taken in
1964 but there have been no consul-
tations.

Why are Govern-
ment so shaky about calling such
a conference where the introduction
of automation can be discussed?

Dr, Ranen Sen:

shri P. Kunhan (Palghat): Gov-
ernment had given an assurance on
the floor of the House that there
would be no retrenchment, Just now
a'so. the hon. Minister has stated that
there will be no retrenchment in the
LIC office. If so, may I know why
Government failed to take any mea-
sures against the foreign oil com-
panies where voluntary retrenchment
has taken place?
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Shri Sachindra Chaudhuri: That
question is entirely unrelateq to what
is being discussed in the House.
Secondly, there are lawg in this coun-
try which permit Government to in-
terfere or not to interfere. Unfortu-
nately, the laws of the country do
not permit the Government to inter-
fere when private companies retrench
their men.

Shri S, M. Banerjee: The LIC em-
ployees’ association which is an al'-
India association wanted to discuss
this matter with the LIC, and they
wanted that this entire question
should be discussed de novo. But the
LIC is prepared to discuss the con-
sequences flowing out of automation
only. May I invite the kind attention
of the hon, Minister to the speech
which he made here on the 30th
April, 1966, while replying to the
debate on the Finance Bill, wherein
he had said:

“I may tell my hon. friend Shri
S. M, Banerjee. as I told him in
private, that I shall myself go
and see these computers.”

I got a letter from him also that he
was prepared to go to Bombay in the
month of July to see the computer
so that we could see it jointly. I
would like to know why the hon.
Minister could not go to Bombay or
anywhere elsc to see the computers
and why he did not invite the repre-
sentatives of the Federation, He in-
vited me all right, and I had got the
letter. What has made him cancel
his programme? Ig it because it has
been decided with the American
monopolists that the computers will
be there at the cost of LIC Jobs? I
want to know why did he not go and
whether he is prepared to go now
and to discuss the entire question
de novo.

shri Sachindra Chaudhuri: So far
as I am concerned, it is perfectly true
that I had told my hon. friend, Shri
S. M. Banerjee, that I would like
to go. I would still Jike to, and I
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would also like Shri Banerjee to go
with me. But I certainly will not go
into the question whether the com-
puters should or should not be in-
stalled,
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Shri S. M. Banerjee: Why not?

Some hon. Members: Why should
he not?

Shri S. M. Banerjee: Kindly allow
a discussion on this. This is arbi-
trary. People will break the machi-
nery—I can tell you (Interruptions).

ot wy fomd (7d7) @ 25 am
FY A A 1 0 Y § 2w F A
T F v gAfaw ggatey 7T 7R § e
g Tifad g9t @1 gEAwe fawr sy
721 § fom@ FAQs AT | FeIE
N FA TR ATFHATCT F T W IF
feemndr 73 & ®ifs S7wT A FS AW
&1 R wor o gt H1E T GEar
251 %) fergrama oAr-amEifean ¥ ¥
¥ o 9 ardstfas® da & F19 97 qvy
FHRTY § 9 T Avar g & FHAQ
FAH qEE A\ a1 fafas sazq
Y wrmr few w7 S wer fateiw
F@T & THh W9 SAET wimi qar
sirgar atfzq 1 gER W FY @it Wi
2T T AR aF oY NG aF FY At
¥ g1 S 17§ Ay § frare w9
& faq qeere 71 faesa afufr v
SIS FH A & g T AT
farar @ 914 ?
Shri Sachindra Chaudhuri: I have
already answered this question. The
question isg in two parts. There 1s

going to be or there ig threatencd to
be a strike on the 25th November. ...

Shri S. M. Banerjee: There is

going to be.

shri Sachindra Chaudhari: I still
hope that the employees of LIC will
see that no useful purpose will 'be
served by this strike. But supposing
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they go on strike, the strike will be
on the question of whether there
should be automation or not. On
that, I have given the answer.

As to the other part. as to what are
going 1o be the emoluments and con-
-ditions of service of class II officers,
that is a matter entirely separate
from the subject matter of the call
attention notice,

ot 7y fomd ;A1 oww fan
"gEwT 93 fer

AT T @ WE AETE |

Shri Sachindra Chaudhuri: In any

‘event, so far as they are concerned,
I have never said that there will not
be disoussion or there will not be
understanding  between the two
parties, A tripartite conference is
hardly necessary, because let us have
a bi-partite first and sce what the
result of that is.

Dr. Saradish Roy (Katwa): During
the last three years, the number of
new recruits has been reduced by
about 50 per cent. Has this got any
relation to the introduction of com-
puter machines in LIC, though the
number of new policies has been in-
creasing during the same period?

Shri Sachindra Chaudhuri: Com-
puters have, as 1 have said, been
thought of for some time. Therefore,

it has relation to the general growth
of business in LIC and the efficiency
of LIC, It is not related only to any

particular incident or any particu-
lar year.
Dr. Saradish Roy: Why has the

new recruitment decreased so much?
has it anything to do with the intro-
duction of computerisation?

Mr. Deputy-Speaker: Hag reduc-

tion in the labour force anything to,

do with the introduction of compu-

‘ters?

Shri Sachindra Chaudhuri: It 1~1as
nothing to do with the introduction
wwf computers.
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Dr. Saradish Roy: In the past
three years, new recruitment has
decreased by 50 per cent,

Shri Bade (Khargone): Is it not a

fact that in 1958 there was a tripar-
tite meeting and it was decided—
there was a moral agreement—that
anything like introduction of compu-
ters or automation will be considered
or will be done only after consulting
the employees? Then in 1964 the
LIC introduced it without consulting
the employees. So, that ig the main
point in the notice.

Mr. Deputy-Speaker:
any such thing?

Was there

Shri Bade: What I want to know
is this. According to the Prime Minis-
ister there should be swadeshi, that
man will be more important than
mechanisation in the Congress re-

gime., So, will Government recon-
sider this, call the employees, and
see that this grievance of theirs is
removed?
Mr, Deputy-Speaker: On'y the
first question will be answered.
Shri Sachindra Chaudhuri: I want

notice for that. I have not got the
report of the tripartite conference be-
fore me.

Shri Bade:
reply.

Mr, Deputy-Speaker: You combine
three questions. 1 have asked him to
answer only the first question He
can take other opportunities.

We could not hear the

Shri Bade:
answer?

Can he not repeut the

Mr. Deputy-Speaker; You wanted
to know whether there was any such
agrcement. He says that he does
not known of any such agreement.

Shri Sachindra Chaudhuri: What
1 did say was slightly different. I
will have to have notice of it. to see
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the report of the 1958 tripartite agree-
ment.

Shri Umanath: What is this
‘Government presided over the 1958
conference, and he says he does not
know. What are the Ministers here
for, I do not understand. They do
not know their own decisions,

Shri 8, M. Banerjee: We
have computers instead of
Cabinet Ministers.

oft et Tw g (W) oo
o w&Y wEew & g 2 fr g ag
oz |/ vy v § o ad § A
T FTAS &Y Fg A gfgad TR
mraAt 9 | & srAar agan g frafe
¥ FgrT g AEAT AY fra mrey
gfrad wfus Ay ? a7 @ 73 o
srAFT & =vean § e wam a7 A daen
et & a5 Fa THo Ao Yo 7
A qEET F w2y o7 ¥ faan § v
7z A1fa & arar 97 fomr ™ § ?
qar sfagea ¥ A1 g7 w faqrx fear
mrar? #az 3w fAg s wi g frag

%97 I3 3T F AV AT 2 A @Y A

< QMR g, IFET & gafa,

# sraqr steAr ¢ fF avzg <Y & fraw

UTZHY JTAT AT /YT 34 Aifq w1 a5

& uoamar qur g ?

could
these

Mr, Deputy-Speaker: If there were
no computors, how many people would
be recruited?  You said 1,500.

Shri Sachindra Chaudhuri: Even
with the computers, 1,500 will be rec-
vuited. If the computers were not
there, I cannot say wh~thor more than
1,500 would or would not be recruit-
-ed.

Shri Kashi Ram Gupta: What does
he say? I have not been able to toi-
low.

Mr. Deputy-Speaker:
computers, 1,500 will be recruited.

Shri Kashi Ram Gupta: Without
the computers, how many more would

With the

by LIC.
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be employed that he does not reply
directly.
Shri Sachindra Chaudhuri: I will
have to have notice of that question,
I cannot answer off-hand.
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Shri Umanath: You come prepar-
ed. Why are you Minister here?

Shri Kashi Ram Gupta: He has not
replied.

Mr. Deputy-Speaker: He wants no-
tice.

ot vy fowd 7z arvifea gow
AN, FE WAFAT FTYITE 1 3 F
Afeq I 7€ g gy &

Shri Kashi Ram Gupta: The ques-
tion is whether it was y Cabinet de-
cision or the Minister’s decision. There
is no question of emotice in that.

Shri Umanath: They are sleeping
in the Cabinet.

Shri Dinen Bhattacharya: The com-
puter that hag been installed in Bom-
bay has a capacity to serve 30 lakhs
of policies, and the Minister has said
that it will serve only 8 lakhs. What
is the decision of the Government to
do with the remaining unused capa-
city? The employees have got first-
hand knowledge, they are not like the
Ministers getting every report from
the Secretaries; they say that out of
40,000 employees in the LIC, 30,000 will
be declared surplus in a period of five
years. Will the Government consider
the suggestion put forward by the LIC
employees to consider the issue de
novo on the basis of the model agree-
ment which js the accepted  policy
of the Government of India so far
as labour relations are concerned? Is
the Minister, even at this stage, today
—tomorrow there js strike—today at
least, at this hour, agreeable to give
an assurance to the LIC people as
well as Members of Parliament that
he will consider the whoje issue de
novo, not only the issue of computers
but how many will be made surplus?
Will the Government give  simple
assurance that there will be no re-
trenchment? Wil he say whether
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automation is necessary or not in the
LIC?

Mr. Deputy-Speaker: He has given
the answer.

Shri Sachindra Chaudhuri: No, Sir.

Shri Dinen Bhattacharya: The first
part of the question has not been ans-
wered. That is 30 lakhs. He is now
utilising eight lakhs. What will he
do with the remaining idle capacity,
unused capacity?

St gew W wETE (I9T)
AT FHIATTUAT & T2 qUIATT SFIfvi
gar & fe amdeT A 433 71E 3T E
atfaq a3 wan o1 % § 1 & ag
ST ST fE ¥ i3 Fw Al A
A 9T AT aTa A T $A
1 ATHRTT AT T A AT A-AE
Ha ¥ Hwarar S I@r o

Shri Sachindra Chaudhuri: The de.
cision is made by the LIC.

| PR WA FEIW . IR
", ¥t qe fear ww g ?

IR AT ¢ R wel @ i
udo Ao £To A fwmr &

= gw w7 vy ¥ A ag NE
g1 & fr wwdT A W1 dag @ IR
¥ d= waate W1 wRE, I Fgi wgh ™
a1 o4 AT T wro §Ys A
Haarat & 7 38 A sA faar 9y

IaN WERT © WET, AET

S8hri Umanath: At this rate we can
have a computer in place of Mr, Sa-
chindra Chaudhuri; it will be better.

oY gew W g Az wif
a1 ¢ 5 av &1 g 7 fzar o ?
A 397 femarsy f& a3 w77 Fi
W A E 37T F qrg fare @Y 2
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Mr. Deputy-Speaker: *If you are
not satisfied with the answer, there
are other methods which you can
adopt; you cannot go on like this.

Shri Bade: Quotations are called
for; are they called for by the LIC?

Mr. Deputy-Speaker: he said ‘LIC".

Y e W WEMT e
AERT, A 97 T I ALY fawy
g\ e ¥Y 9 A T2 famAed o

Mr. Deputy-Speaker: DPleasc  sit
down. If you continuc like this I
will have to ask you to go our....
(Interruptions.) You are tiring my
patience,

Shri D. C. Sharma (Gurdaspur):
From the statement made by the Mi-
nister it is clear that the decision
about the installation of the electronic
computers was taken in 1964 and it
is being implemented now. It is also
clear that against an input of 1500
employees per year, there will be dis-
placement of only about 158 employees
in three years which means that there
would be no displacement. In view
of this, I want to know which are
the political  parties—the Congress,
Communists, Jan Sangh or other poli-
tical parties which are  pressuring
these persons?

Shri Umanath: Why do you bring
in the political parties?

Shri D. C. Sharma: During the
last three months I have seen that
behind every agitation there is some
political party. That is why I am
putting thig question. I want to know
which are the political parties—the
Indian National Congress, the Commu-
nist Party, the Jan Sangh, the PSP
or the SSP which are the parties that
are pressurising the LIC union to em-
bark on this.....

Sri S. M. Banerjee: 40,000 men.
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Shri D. C. Sharma: ...to embark
on thig token strike for which at least
according to my commonsense there
is mo justification?

Sbri Sachindra Chaudhuri: I have
®0 information,
ot frm g ;. fafaeet age 3
3T QA A%t 9 A9 ¥ Y @ g
FIEATAIA A A w0 Mo dYo F
a ay wif fegadz grm o1t 3 A A1e
ATH CHTHEE M | WA F G
fertfmama wTs TFTIEE 2441, A1 T
*gV mar a1 fF gTdg 26 FY gand
fem arim, zw ®1 AEw AE) e
Iy ) AfFT N a7 F 7 ZT AAT
WF A 9iF Y A §1q o) q% a9 A
& AT W 1 TR, 1965 ¥ A
fafaegy 3 wiga= w7 fear f o= #100
@Y ¢, AY g A F QR gHrdy
F1E ForRardy agf & | W9 TR &
oF fan uqls W3 daEg § a8 grAa
2 % 2t & fo=Ts FTaaEY oy ,
aY wT gz HATAW A AT &Y FWW 7
O w9 “fgIiz” waz &Y qftwmar
1 1 o AT AW FT QI R
f& aa ag R fafreez 4, A A
frgaes F1reg 51T fugare Igew &
art ¥ g8 wgAr foar i s oorgaife
*T HAFT THAF T Z1AT e AgY
Mr. Deputy-Speaker What is your
question? Come to the question, We
are not talking about Scheduled Cas-
tes now.
st frm gov ;o Far Tw oW ®
f@Eaiiz &1 wiva fad wndedew &
g ar i oy § 7 fafaae wigw
w2 & s g frgasiz 2@ gmr T
gx ans @ § frdadie a g« agaq
ag ¥ § f& 0% @ ¥ afaw § afed
3 & T1¢ 39 & fuu Aeer iy
A6 SN E gET A & W@ ?
2204 (Ai) LSD—S.

W WEWETEANA  § mgarkd v
g &y & SYAWA ®T &5 R g
AT §, Y FT qAY wFET g7 w1 @
fegasiz 581 a1 af ? wfza ¥ s€ Rz
A : gET @, weuifeur s,
AT @7 AT Ao §7 0wl g
g RTF # o) mifeeeq qiws @y
ard # 1 sam 3T AW A e ar
HUez ¥ qIATS a1 MIHAE fHar s
&R g A5 § sfrer ¥ @Y d3Are
i, 4T F FER §39 F WA w@I%
7 “$e w9 Zr Suddr a1 37 ¥ QT iz
F =T VY Y e sram, Faa o
RICICCER o O S

Shri Sachindra Chaudhuri: 1 do
not understand whether there is any
question at all. It is a statement or a
speech.

Shri Surendranath Dwivedy: The
question is this. The Minister says
that there will be no retrenchment.
He asks whether that includes that
there will be no promotions also or
promotions as usual will continue to
be made in the LIC?

Shri Sachindra Chaudburi: There
would be no adverse effect on any of
the employees,

Mr. Deputy-Speaker: Papers to be
laid.

12.49 hrs,
RE: POINT OF ORDER

Shri Madhu Limaye (Monghyr): On
a point of order.

Mr. Deputy-Speaker: Under what
rule.

Shri Madhu Limaye: 376. It says:

“A point of order shall relate to
the interpretation or enforcement
of these rules or guch Articles of
the Constitution as regulate the





